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CENTHRAL ADUINISTRATIVE THRIBUNAL, ALLAHABAD BENCH
ALLAHAB AD,

Dated: Allahabad, the 18 th day of Jyly, 2001,
Coran: Hon'ble Mr. 3. Ugyal, AM,
Hon'ble Mr. Rafiq Ugdin, J.M.

REVIEW APPLICATION No., 78 OF 2000

OUn behalf of

Union of India through
General Manager,
Northern Railway,
Baroda House,

New Delhi & o;h_er;. Mathur)
(By Agvocated aId .« « . . .Applicants- Fspondents

Versus
1. Shri shatru s/o shri Sahdeo

2. ahri Uma shanker
s/ o ohri Khanan Ran.

3. Shri Chhannu Rzm,
s/o shri Ran Nandan.
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. . . HespondentS-aApplicants “

ARISING OUT OF '5

ORIGINAL APPLICATIQN NO. 1275 OF 1992

shatru and others . . . . . .. . . . «pplicants
Versus
Union of India and others , ., . . . . Respﬂndm'bﬁs v
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2. de find that this Regview Petition has

mainly been filed because Railway Board's circul ars
issued under printed Serial numbers 9349, 11291 and
11374 could not be placed before the Bench, when

the order was passed. These circulars presumably
rel ate to the issue of maintenance of Live Czsual
Register, Only printed circular No.9349 is available
and relates to Live Casual Lgbour Register. However,
it is presumed that these circulars also relate

to the issue of Live Czsual Labour Register and
regul arisation of casual lsbour. It is strange
that the applicants in this Review Application

have mentioned only printed circular numbers without

giving no. and date of circulars issued.

3. We find from our order dated 24.7.2000 in

the O.A. that the respondents themselves had sought
particulars of the applicants. Therefore, infomation
regarding the applicants' previous employment With
the respondents in the O, A was available in some
fom to then. It also suggests that the names of

the applicants should have been included in the

Live Register for casual labour,

4. Once an order has been passed by Division
Bench of a Tribunal after considering tha-,mar M

of the case, it is not opah to qmr pas *Iw.,m '
LR
to the facts hrmgh'b on ,:g.,, ””“i by filing g, &

g g
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which after exercise of due deligence was not
within the knowledge and could not be produced
by him at the time when the decree was passed
or order made. The sSecond is some mistake or
error apparent on the face of record and the

third for any other sufficient reason.

5. The contention that the printed circulars
could not be placed before the Bench at the time
the order was pasSsed does not fall in any of these
categories., The applicants, in review, who were
Respondents in the O, A, cannot claim that -l;l@?se
printed circulars belong to the category ard o
new and important matter discovered by them or

it was not within their knowledge or could not

be produced by then at the time when the order

was passed,

6. This would also not came in the category
of any other suﬁ#icient reason, because such a
reason has to be of the nature of discovery of

new fact or error apparent on the face of recoxrd.

Q;,
7 - This Bench becomes functueds officia fﬁr ;
passing an order on merit. The review :Lu'f" ngm; .

pemits the Bench to consider the mqﬂ;ﬁ g_"ii; for
the limited purpose mentieneq
paragraphs. o _
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